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PLASTIC& RUBBER PRODUCTS’
MEETING NO.18/AM20
(HELD ON 26.02.2020)
UNDER THE CHAIRMANSHIP OF
" SHRI VIJAY KUMAR, ADDL. DGFT
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Meeting No. 18/87-NC-7/2019 of NORMS COMMITTEE (NC-7) dealing

with ‘Chapter 39 and 40 of ITC (HS) Cod¢’ held on 26.02.2020, under the

Chairmanship of Shri Vijay Kumar, Addl. ])(”FT Directorate General of

Foreign Trade, Department of Commerce, Udyog Bhawan, New Delhi-116011.
Following attended the Meeting:

i) Shri Nand Lal, Consultant, DPIIT

2) Shri Shaish Kumar, Technical Expert (Consultant), DGFT
3 Shri D.N. Mathur, Technrical Expert (Consultant), DGFT
4) Shri Dilip Kumar, DDG

Following are the decisions of the Norms Committee after deliberation
and RA concerned shall take u)nstqutntldl action as per Forcign Irade
Polwy/l’roudurt&

The Committee approved the minutes of Norms Committee -VII Mecting
No. 16 dated 06.02.2019 since uploaded on DGFT website.

MANUAL CASES

Casc No. 213 |Mis MPD Industries Pvt.  |[1iQ ¥. No. 01/87/050/  ||Status:
Ltd. 01/87/050/00388/AM19 | Closcd

NC No.:18/AM20 Adv. Lic. No. and Date|RA K. No.
Dated: 26.02.2020 ||5610005399 Dt: 14.05.2018 |56/24/040/00037/AM18

|

1

Subject: Amendment in norms,

Decision: Tho committee considered the case as per agenda and decided to refer the matter for
examination of the casc by Policy Relaxation Committee for their consideration and decided to close

the case.

“Case No. A-214 *_|M/s Hartex Rubber Pvt. Ltd. 1

HQ F. No. 01/87/650/ Status:
01/87/050/01044/AM19 |[Rejected

NC No.:18/AM20  ||Adv. Lic. No. and Date/|RA F. No.
Dated: 26.02.2020 | 02810067111 D’( 25. 01 2019 09!24[040/00519!AM19
1
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Subject: Amendment in norms.

Decision: The committce considered the case as per agenda and obstrved that there is no Jjustification
[ -

for quantity enhancemerit and for HS code change firm may approach 10 RA. The committee decided 1o

reject the casce. '
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Case No, A-215  ||M/s Pioneer Polyleathers HQ F. No. 01/87/050/ Status:,

: Ltd 01/87/050/00365/AM18 || Deferred
NC N().:]S/AMZ(! flAdv.  Lic. No. and Date|RA F. No.
Dated: 26.02.2020/ 0510404073 Dt: 21.09.2017 |05/24/040/00275/AM18

Subject: Amendment in norms.

‘Deciston @ The commitice considered the casc as per agenda and decided to defer the matter for

examination of the case by TEC(SK)

'
e -

Casc No. A-216 Status:

Deferred”

I The committee considered the case as per agenda and decided t6 defer the matter for

M/s Kanam Latex
Industries Pvi. Lid,,
(EOU)

HQ F. No. 01/87/162/
00003/AM19/DES-VII

Subject: Request for Fixation of Standard Input-OQutput Norms {(SION).

L

NC No.: 18/AM20
Dated: 26.02.2020

Decision
cxamination of the ¢St by DPIIT

Case No. A-217 M/s R.R. Kabel 1.td HQ F. No. 01/87/050/ Statuos:-

00296/AM18/DES-VI1 Deferred

RAF.No. .
03/95/040/00917/AM17

Adv. ILic. No. and Date
0310814941 D1:31.07.2017

NC No.:18/AM29
Dated: 26.02.2020

‘Subject: Fixation of nomrs

Decision :The Committee considered the case as per agenda and decided to issuc deficiency letter to

the authorization holdéi*for submission of the following information and deferred the case:-

a) Exact name of Import Items at S1N0.2, 3,4 and § with catalogue
b) Matcrial balance between export and import

HQ F. No. 01/87/050/

Case No. A-218 M/s Minda TG Rubber I’vl.—_ Status:
Ltd 00164/ AMI19/DES-VII Approved

NCNo.:18/AM20  Adv. Lic. No. and Date|RA F. No.

Dated: 26.02.2020 0510406014 l)l:28.(}3.2[)18 05/24/040/00642/AM18

i
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Subject: Fixation of nomrs
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Decision : Bascd on the technical Lommcnts of Department for Promotion of Industry and Internal
Trade furnished vide their communication No. P-470] 17472020/~ TSW dated nil, Committee decided to
ratify license as under:

EXPORT TTEM QUANITY IMPORT ITEM QUANITY

710000.000 | |.Automobilc Fittings (Eye Fitting
‘Number GH123-04490)

2. Automobile female fitling (Part No.

Hose Comp FR
Brake Flexible

Net to net

A i s -
%)/;:lt:))mobﬂc S . GI1122-05500) Net to net
(having weight 3~/\utomoblfc Fittings ( Middle Fitting Net 1o net
of rubber part 1H124-00830) .

. $J 31 v .

28882.908 ke- gof;g:)omobilc Part (Nipple GIH131- Net to net
other than o ) :
SET-0951- EX (EPDM-02 ( 'Y-38080-

dhesive
E_l ) 00361-02)) COMPOQUNDED RUBRBER 1535585 kg

SHEET) (FOR INDUSTRIAL USI)
6. FW-094X-2 ( Y-110650-00360- 02)
NATURAL RUBBER ( FOR 3068.94 kg
INDUSTRIAL USLE)

TET-09T1-EX ( EPDM-04 ( Y-38080-
00360-02)) COMPOUNDED RUBBER 3915.70kg
SHEET) ( FOR INDUSTRIAL UST)

8. KURALON (PVA) FILAMIINT
YARN ( PVA DIPPED CORD # 8253-7
1330°1/1) 540249 ( FOR CAPTIVE
CONSUMPTION)

9100 PERCENT POLYESTER DIPPED
CORD ( PI671T) { FOR CAPTIVE 4596.52 kg
CONSUMPTION)
10.CHEMICAL AD ( BONDING
AGENT FOR MAKING HOSE) ( FOR 2414 kg
CAPTIVE CONSUMPTION)
IT.CHEMICAL B { BONDING AGENT .
FOR MAKING HOSE) ( FOR - 134.4 kg
CAPTIVE CONSUMPTION)
12.CHEMICAL C ( BONDING AGENT
FOR MAKING HOSE) ( FOR 103.9 kg
CAPTIVLE CONSUMPTION)
I3.NOCELLER PX-OT (10 BE USED
IN AUTOMOBILE INDUSTRY) { FOR
INDUSTRIAL USE) Zinc
ethyphenyldithiocarbamate
14.NOCELLER M-60-0'1( TQ BE
USED IN AUTOMOBILE INDUSTRY)
( FOR INDUSTRIAL USE) 5214 kg
Cyclohexalamine salt of 2
mercaptobenzothiazole

i ISVULNOCR (TO BE USED IN

’ AUTOMOBILE INDUSTRY) ( FOR

6149.03 kg

139.71 kg

INDUSTRIAL USE) (4,4 139.71 kg
Dithiodimorholine)

J13-1- h
16.MIXLAND-S M300 80 GA 1140 8657 kg

(vulcanizing agent)

RA may take conseguential action as per Policy / Procedures
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HQ F. No. 01/87/050/00051/
AMIT/DES-VII

RA F. No.
31/83/040/00159/AM16

Case No. A-219 Nﬁq Pune Metagraph

Adv. Lic. No. and Date
3110066027 Dt:03.03.2016

NC No.:18/AM20
Dated: 26.02.2620

Status:
Deferred

Subject: Fixation of norms

H

Decision: The committee considered the case as per agenda and decided 1o give Personal Hearing to

the firm with technical and production persons who arc well versed with the case to explain the export

Status:
Deferred

M/s Pune Mctagraph HQ F. No. 01/87/050/

00001/AMI16/DES-VII

RA F. No.
31/83/040/00258/AM 15

product along with sample and process involved along and deferred the case.

Casc No. A-220 l

Adv. Lic. No. and Date
3110065375 Dt:06.04.2015

"NC No.:18/AM20
Dated: 26.02.2020

Subject: .Fixat‘ipn"g)f nomrs

Decision: ‘The commitice considered the case as per
the firm with technical and production persens who
product along with sample and process involved al

agenda and decided to give Personal Hearing to
arc well versed with the case 10 explain the cxport
ong and deferred the case. '

Case No. A-221 M/s MRK Healthcare Pvt. HQ F. No. 01/87/050/ Status:
Ltd. 0615/AM19/ DES-VI Approved

NC No.:18/AM20  ||Adv. Lic. No. and Date RA F. No.

Dated: 26.02.2020 |/0310823872 Dt:19.09.2018 03/95/040/572/AM1 9

Subject: Fixation of norms

Decision : Based on the technical comments of e
Trade furnished vide their communication No. P-470
decided to adopt licensc as under:

partment for Prometicn of Industry and Tniernal
11/99/2019/-185W dated 16.01.2020, Committee

{Constarch Modificd

EXPORT ITEM | QUANITY IMPORT ITEM QUANITY {Kg)
required for mfg. of 1 kg
of the cxport product

Surpical Rubber | 1 Kg 1. Natural latex Rubber 170 k
Gloves (60% IDRC) e TS

2. Rubber Chemicals, i.c,

Antioxidant & Acclerator . 0.017 kg

R inp P .
3. Lubricating Powder 0.061 ke

4.Grid Lacquer Coated
Paper (GSM 60 -+~ 10%)
(Packing Material)

As per packing policy

Note: There should be a value cap upto 7% of the FOB value <

Acclerator

f exports for Antioxidant/

RA may take econscquential action as per Policy / Procedures
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Case No. A-222 ||M/s MRK Healthcare Pvt. HQ F. No. 01/87/050/ Status:

- |letd. ' ‘ 0614/AM19/ DES-VI| Approved
NC No.;18/AM20 - ||Adv. Lic. No. and Date RA F. No.
Dated: 26.02.2020 0310823869 Dt:19.09.2018 03/95/040/571/AM19

Subject: Fixation of norms

-~ Decision : Based on the technical comments of Departinent for Promotion of Industry and Internai

Trade furnished vide their communication No. P-4701 179872019/~ TSW dated 16.0]1.2019, Committee
decided to adopt license as under:

EXPORT I'TEM

QUANITY IMPORT ITIEM QUANITY (Kg)
required for mfg. of | kg

Surgical Rubber | | Kg 1. Natural latex Rubber | 70 k
Gloves (60% DRE) : VB
2. Rubber Chemicals, i.c,
Antioxidant & Acclerator 0.017 kg
3. Lubricating Powdcr
(Constarch Modified 0.061 kg
Grid Lacquer Coated Paper :
(GSM 60 +/- 10%) As per packing policy

of the export product

{Packing Material)

Acclerator

Note: There should be a value cap upto 7% of the FOB valuc of cxports for Antioxidant/

RA may take consequential action as per Policy / Procedures

Case No. A-223

Status:
Deferred

M/s Vikas Ecotech Ltd. HQ F. No. 01/87/050/
00514/AM17/ DES-VII

NC No.:18/AM?20
Dated: 26.02.2020

Adv. Lic. No. and Date
0510400651 Dt:07.12.2016

05/24/040/00403/AM17

RA F. No. .

Subject: Fixation of norms

Decision: The committee considered the case as per agenda and noted that firm had not attended

the PH. Thercfore, com
deferred the case.

mittee decided that last opportunity for PH may be given to the firm ang

Case No. A-224 M/s Vikas Ecotech Ltd. HQ F. No. 01/87/050/ . Status:
00521/AM17/DES-VII Deferred

NC No.:18/AM20 fiadv.  Lic. No. and Datel/RA F. No.

Dated: 26.02.2020 10510401251 Dt:11.01.2017 05/24/04G/00494/AM17

Subject: Fixation of norms

Decisicn: The committee considered the case as per agenda and noted that firm had not attended
the PH. Therefore, committee decided that fast opportunity for PH may be given to the firm and

deferred the case.
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HQ F. No. 01/87/050/

Case No. A-225 M/s Vikas Ecotech Ltd. Status:

, ' I 00398/AM18/ DES-VII Deferred
NCNo.:18/AM20 |Adv. Lic. No. and Date|RAF. No. 7
Dated: 26.02.202¢0 (/0510404412 Dt:30.10.2017 05/24/040/00334/AM 18

Subject: Fixation of norms

Decision: The committee considered the case as per agenda and noted that firm had not attended

the PH. Thereforé, committee decided that last opportunity for PR may be given to the firm and
deferred the case. '

Case No. A-226 M/s Vikas Ecotech Ltd. HQ F. No. 01/87/050/ Status:
00513/AM17/ DES-VII Deferred

NC No.:18/AM20  ||[Adv. Lic. No. and Date RA F. No.

Dated: 26.02.2020 10510400650 Dt:07.12.2016 05/24/040/00402/AM17

Subject: Fixation of norms

Decision: The committee considered the case as per agenda and noted that firm had not attended

the PH. Thercfore, co}nrﬁittcc decided that last opportunity for PH may be given to the firm and
deferred the case.

Case No. A-227 M/s Vikas Ecotech Ltd. HQ F. No. 01/87/050/ Status:

‘ 00568/AM17/DES-VII Deferred
NC No.:18/AM20 ||Adv. Lic. No. and Date RAF. No.
Dated: 26.02.2020 (0510401609 D1:13.02.2017  ||05/24/040/00549/ANM17

Subject: Fixation of Aorms

Decision: The committee considered the case as per agenda and noted that firm had not attended

the PH. Therefore, committec decided that last opportiinity for PH may be given to the firm and
deferred the case.

‘ 00182/AM18/DES-VI Deferred
NC No.:18/AM20 |Adv. Lic. No. and Date||RAF. No.
Dated: 26.02.2020 2210015723 Dt:14.06.2017  ||22/24/040/00005/AM18

‘ Case No. A-228 Max Specialty Films Ltd HQ F. No. 01/87/050/ Status:

Subject: Fixation of norms

Decision : The committee considered the casc as per agenda and decided te give Personal Hearing to
the firm with technical and production persons who arc well versed with the case 10 explain the export
product along with sample and process involved along and deferred the case.
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Case No. A-229 M/s SPERRY PLAST LTD HQ F. No. D1/87/050/ Status:
o . 00086/AM18/DES-VI Deferred

NC No.:18/AM20 ||Adv. Lic. No. and Date|RAF.No.
Dated: 26.02.2020 (0510402144 dt 03.04.2017 05/24/040/00662/AM17

Subject: Fixation of norms

Deciston : The Committee considered the casc as per agenda and decided issue deficiency letier to
the authorization holder for submission of the following informalion and deferred the casc:-

a) Bill of Eniry submitied by the firm is not legible and alse entire gly of import is not shown

Case No. A-230 M/s KKalpana Industries [HGF. No, Status:
(India) Ltd, 01/87/050/00312/AM19 [[Rejected

NC No.:18/AM20 [[Adv. Lic. No. and Date[RAF. No.
Dated: 26.02.2020 (0310818531 Dt: 05.03.2018 ||03/94/040/00855/AM18

Subject: Amendment in norms

Decisien: The Committee considered the request of the firm for correction in the approved
norms and noted that no change is required. Therefore, committee decided to reject the
request of the firm,

Case No. A-231 M/s KKalpana Industries [HQF. No. Status:
{India) Ltd, 01/87/050/00310/AM19 Rejected

NC No.:18/AM20 |[Adv. Lic. No. and Date|RAF. No.
Dated: 26.02.2020 ||0310819619 Dated:08.03.2018|03/94/040/00836/AM18

Subject: Amendment in norms

Decision: The Committee considered the request of the firm for correction in the approved
norms and noted that no change is required. Therefore, committee decided to reject the
request of the firm,

Case No. A-232 M/s KKalpana Industries ||HQ F. No, Status:
(India) Ltd, 01/87/050/00311/AM19 | Rejected

NC No.:18/AM20 [[Adv. Lic. No. and Date|RAF. No.
Dated: 26.02.2020 (0310819529 Dated:05.03.2018|03/94/040/00854/AM18

Subject: Amendment in norms

Decision: The Committee considered the request of the firm for correction in the approved
norms and noted that no change is required. Therefore, committee decided to reject the
reqguest of the firm.
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ONLINE CASES

Case N0o.:30/25/87- Party Namc:STERA Meet No/Date:18/87- Status:

ALC1/2018 ) ENGINEERING INDIA ALCH?2019 Rejected
PRIVATE LIMITED 26.02.2020

HQ File RLA File Lic.No/Date:0410160815

O1BTOS0/0122T/AMIG - |:04/24/040/00 1 00/AM 16/ 24.07.20135

Decision : The commitiee noted that a DL was issued to firm on 11.12.2019, which was followed
by a reminder on 20.01:2020 However, finm has not replicd to the DL, Therefore, committee
decided to rejeet the case

Case No.:138/24/87- Party Name:BASRUR Meet No/Date:18/87- Status:

ALC1/2018 UNISEAL PRIVATE ALC1/2019 Deferred
_ LIMITED,, 26.02.2020

HQ File . RLA File Lic.No/Date:07101 10989

:01/87/050/00944/AM 19/ 07/24/040/001 T4/ AM L/ 18.01.2047

Decision : The committee considered the case as per agenda and noted that a DI dated
06.01.2020 was issucd by DPUT to the firm . However, firm has not replicd the DI Therefore,
committce decided that a reminder to firm in this regard may be issued and deferred the casc.

Case No.: 2/18/87- Party Name K-FLEX INDIA  |Meet NofDate: 1 8/87- Status:

ALC1/2019 PRIVATE LIMITED ALCI2019 Deferred
26.02.2020

HQ File RLA File i.ic.No/Date: 31110066723

:01/87/050/00569/AM20/ :31/83/040/001 16/AM 1Y/ 04.05.2017

Decision : The Committee considered the case as per agenda and decided to issue deficiency leticr
to the autherization holder for submission of the following information and deferred the casc:-

Ta indicate net import content in the export product.

Case No.:218/24/87- Parly Name:PRISTINE Meet NofDate; 18/87- Status: "l

ALCIL/2018 MELAMINE LLP ALCI2019 Deferred
26.02.2020

HQ File RLA ¥ile Lic.No/Dale:34 10044805

:01/87/050/01024/AM 19/ :34/24/040/00307/AM 19/ 08.01.2019

Decision : The committce considered the casc as per agenda and decided 10 defer the matter for
cxamination of the'case by TEEC(IDNM)

Case No.:270/24/87- Party Name:COSMO FILMS !Mccl No/Datc:18/87- Siatus:

ALC1/2018 LT ALC1/2019 Deferred
26.02.2020

HQ File RLA File Lic. No/Date:03 10826832

:0]/87/050/0I07_()/AMI9/ :03/94/040/00957/AM 19/ 05.02.2019

Decision : The commitice considered the case as per agenda and decided to defer the matter for
cxamination of the casc by TEC(SK)
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B Casc No.:25/1/87- Party Namc:ARVIND Meet No/Date: | 8/87- fStatus:

ALC1/2019 LIMITED ALC1/2019 ’Apprnved
‘ 26.02.2020 !
[HQ File  RLATFile  TicNo/Datc-0810144762 g

Decision: Based on the technical comments of Depariment for Promotion of Industry and Internal
‘Trade furnished vidc their communication No. P-4701 1/46/2019/-TSW dated Nil, Committee
decided to ratify license as under:

:01/87/050/01255/AM 19/ :08/24/040/004 1 9/AM19/ 13.03.2019

EXPORT ITEM | QUANITY IMPORT ITEM QTY RECOMMENDED
IN KG
Fiber Glass 2000000 1.Unsaturated Polycster Resin 560700 kg
Reinforced kg 2. Glass Fiber Rovings 873600 kg
Products 3. Mu]liaxial Fabric of Glass 415800 kp
Roving !
4. Antimony Trioxide 21000 kg i
5. Decabromediphenyl Oxide 21000 kg
6. Titanium Dioxide 6300 kg i
RA may take consequential action as per Policy / Procedures '

Case No.:45/2/87- Party Name AAKASIH IMect No/Date:18/87-  [Status:
ALC1/2019 POLYFILMS LIMITED  |ALC12019 Approved

126.02.2020 l
HQ File ' RLA File T [lieNo/Date:5210043032
:01/87/0S0/00045/AM20/  |:52/24/040/00003/AM20/  16.04.2019

Decision : Based on the cxamination of the case of firm by Technical Expert {Consultant {SK})
in File No. O1/87/050/00045/AM20, the Committee decided to ratify the license as under:-

EXPORT ITEM QUANITY IMPORT TTIEM QUANITY
CAST o, | 100000.000 | pOyLyYPROPYLYNE RESIN/ 107706.000
POLYPROPYLEN): Kg GRANULES (RD265CF/RDIGECT), sl
FILM. HEFO29 (ITC HS CODI: 39021 000) &

PP BASED ANTI BLOCK/MET 2300.000
BLOCK COMPOUNIYAGENT. Kg

RA may take consequential action as per Policy / Procedures

Case No19/3/87-  [Party Name: CINTURONES Moot No/Duel| R87-  [Status: |
ALC1/2019 ALVI(INDIA) PVT. LTD.  |ALC1/2019 Deferred |
26.02.2020 J

HOQ File N RLA File T {Lic.No/Date-0510410399 T
E

01/87/050/00064/AM20/ 05/23/040/00035/AM20/ 126.04.2019

Decision : The Commitice considered the case as per apenda and decided 1o issuc deficiency
letter to the authorization holder for submission of the following information and deferred the case:-

F

I. There are three export items in the Advance authorisation and export wise import item details are 4
mentioned in the application. However, calculation shect piven by you on dated 13.02.2020 is not
matching with the application’s details. The same is (o he clarified.

2. To give revised calculation giving requircment of cach raw matcrials based on nomcnclalum/Ji
description given in advance authorisation, not as pet invoice GSTN and belt article number. |
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Case N0.:29/3/87- Party Namc:INDUSTRIAL  [Mcct NoDate-18/87-  [Statue:
ALC1/2019 RUBBER COMPANY IALCIn019 Deferred

HQ File [RLA File Lic.NoMate:0410165547
:01/87/050/00074/AM20/ :04/24/040/00008/AM20/ {02.05.20i9

26.02.2020 !
|

Decision : The commiiice considered the case as per agenda and noted that a DI dated
07.01.2020 was issued by DPIT 1o the firm . Howcever, firm has not replicd the DL Therefore,
committee decided that a reminder to firm in this regard may be issucd and deferred the casc,

I —

Case No.:13/18/87- " [Party Namc . SUPREME Mcet No/Daic:18/87-  [Status: !
ALC172018 PETROCHEM LTD ALC1/2019 Deferred |
26.02.2020 i
HQ File RLA File Lic.No/Datc:03 1082375
:01/87/050/00580/AM20/  |:03/95/040/01368/AM19/  03.05.2019 :

Decision : The committee considered the case as per agenda and decided 1o defer the matier for

examination of the casc by DPIIT :

Casc No.:14/9/87- Party Name:REICHHOILD lMccl No/Date:18/87- Status; '
ALCI1/2019 ' INDIA PRIVATE LIMITED IALCI2019 Approved !

26.02.2020 !
HQ File ' RIA File Lic.No/Mate:3110067501
:01/87/050/00293/AM20/ :31/83/040/00070/AM20/ 11.08.201¢9

Decision @ Bascd on the examination of the casc of firm by Technical Expert (Consuliant |
{DNM1}) in File No. 01787/050/00293/AM?20, the Committee decided to ratify the following !
norms:-

EXPORT ITEM QUANITY IMPORTITEM QUANITY
POLYSTER VARTM TYPIE B
GT-150 ITEM CODI: 094007 1058895.000 | DIPROPYLENE GLYCOL | 321682.000
POLYLITI 413-577 Kg Kg

APOLYISTER RESIN)
POLYSTER VARTM TYPIE A

GT-95 ITEEM CODE -029907 135006.000 | MALEIC ANHYDRIDE 204867.000
POLYLITE 413-587 Kg Kg
(POLYESTER RESIN)

POLYSTER HAND LAYUP INHIBI'TOR NLC 10

GT-80 I'TEM CODE 021207 67595.000 | TERT-BUTYI.-1.2- 1262.000
POLYLITE 413-M912 Kg DIHYDROXYBENZENI, Kg
(POLYLESTER RIESIN) 10% TN ALIPHATIC ESTER

Note: Import itcms atiow arc for total cxport.
RA may take consequential action as per Policy / Procedures

Case No.:15/9/87- Party Name:REICHHOLD  {Mcet No/Date: 18/87- Status:
ALC1/2019 INDIA PRIVATE LIMITED [ALCH/2019 Approved
26.02.2020 ! '
HQ Filc [REA File ~[Lic.No/Mate:3110067502 g
:01/87/050/00294/AM20/ 31/83/040/00069/A M2/ 14.08.2019 i

Decision : Bascd on the examination of the case of firm by Technical Expert (Consultant
{DNMY) in File No. 0]/87/050/00294//\1\420, the Commitice dccided 1o ratify the following
norms:-

f
]

10

iy AR/ DILIP KUMAR
tﬂ‘ qariére%zm farde SAR/Dy. DGFT
TN, ARG /DGFT

Ministry of Ci‘gmmome & Industry
o ,"q:l. —"Té Iy
Udyze g Sisavran, Nww Dahl




EXPORT ITEM _QUANITY IMPORT ITEM QUANITY
POLYSTER VARTM TYPL 3
GT-150 ITEM CODE 094007 | 693003.000 | 1D PROPYLINE GLYCOL | 210476.00
POLYLITE 413-577 Xy Kg
(POLYESTER RESIN)
POLYSTER VARTM TYPE A

Note: Impert iteins allow arc for total cxport,
RA may take consequential action as per Policy / Procedures

I
- [
GT-95 ITEM CODE -029907 | 9i976.000 | MALEIC ANHYDRIDE 134044.00 ||
POLYLITE 413-587 Kg Kg
(POLYESTER RESIN)
POLYSTER HAND LAYUP INHIBITOR NI1.C 10
GT-80 ITEEM CONI: 021207 40418.000 | TERT-BUTYI-1.2- £35.40 K
POLYLITE 413-M912 Kg DIHYDROXY BENZINE, AURE
_(POLYESTIR RIESIN 10% IN ALIPHATIC ESTER '
|
{

r Case No.:18/9/87- Party Name:KINGSPAN [Mcet No/Datc: 18/87- Status:
ALC1/2019 INSULATION PVT.LIT,, 'ALC]/?.O]Q Deferred
26.02.2020

HQ File RLA File lI.Ec.NO/l)alc:}’l 10067505
:01/87/050/0025°7/AM20/ :31/83/040/00075/AM20/ 116.08.2019

Decision : The committec considered the case as per agenda and decided to defer the matier for
cxamination of the ¢asc by TEC(SK)

hard copy. Therefore, committee decided 1o reject the case,

Case No.:20/9/87- .Parly Name:NANOFIL 'Mecet No/Datc:18/87- Status: X

ALC1/2019 TECHNOLOGIES IALC1/2019 Rejected |
PRIVATE LIMITED 26.02.2020

HQ File o " [RLA Tile " [lic.No/Datc:6110001617 o

:01/87/050/00299/AM20/ :61/24/040/00006/AM20/ 19.08.2019

Decision : The committee noted that the firm was requested to submit hard copy of the applicalion,

vide the letters dated 13.09.2019, 12.12.2019 and 20.01.2020. Buwt the firm has not submitted lhc;

Case No.:28/9/87- Party Name:MALAYA Meet No/Datc:18/87- Status: |

ALC1/2019 RUB-TECH INDUSTRIES ALCI/2019 Approved
©26.02.2020

HQ File RLA File Lic.Nofate:1010060249

101/87/050/00307/AM20/ |:10/24/040/0004 1/AM20/ 20.08.2019

Dccision: Based on the technical comments of Department for Promotion of Industry and!
Internal Trade furnished vide their communication No. #-24,02.201 Q(2INL/2019/-TSW dated nil,!
Commitice decided to ratify licensc as under:

EXPORT ITEM QUANITY IMPORT ITEEM QUANITY
NATURAL RUBBER - SVR-10/SIR-10- |
TECHNICALLY SPECIFIED 504 MT TECHNICALLY 411.260 :
NATURAL RUBBER 20 SPECIFIED RUBBER- MT
(ISNR20) (ISR)(Block/crude Rubber)

RA may take consequential action as per Policy / Procedures

%T‘:&Q' 'P‘#rq-;
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Case No.:25/9/87- Party Name: TIMJ Meet No/Date: 18/&7- Status:

ALC1/2019 TECHNOPLAST L17). ALC1/2019 Deferred |
26.02.2020

HOQ File o [RLA Tile Lic.No/Date:03108311201

{01/87/050/003C4/AM20/  :03/95/040/00486/AM20/  |21.08.2019

Decision: The.committee considered the case as per agenda and decided to give Personal Hearing
to the firm with tcchnical and production persons who are well versed with the case to explain the
export product along with samplc and process involved along and deferred the case,

Casc No.:29/9/87- Party Name:SUNLIEX Meet No/Datc: 18/87- Status:
ALCT12019 FABRICS PVT. LTD. ALCI12019 Rejected
126.02.2020 !
HQ File RI.A File Lic No/MDate: 2410042839 i
:01/87/050/00308/AM20/ :24/24/040/00024/AM 20/ 21.08.2019 i

Decision : The commitice noted that a DL was issucd to firm on 1 1.12.2019, which was followed
by a final reminder on 20.01.2020 However, firm has not replicd to the DL. Thercfore, commitice !
decided to reject the case !

S - ; ed

" case No.:32/9/87- Party Name:NAVRATAN o ]\m/?gslmﬁé)—/])atc: 18/87- Status:
ALC1/2019 SPECIALTY CHEMICALS  |ALC1/2019 Deferred

LLP 26.02.2020 ,

i —— I

18 {HQ File RLA File ’I..ic.No/Datc:OSlO 146033 "

DY/BT/050/0031 [/AM20/ :08/24/040/00085/AM20/ |22.08.2019

Decision : The committee considered the casc as per sgenda and decided to defer the matter for

cxamination of the case by TEC(SK)

Casc No.:34/9/87- Party Name:MINDA TG .Mcct Ne/Date:18/87- Status:

ALCI1/2019 . RUBBIER PRIVATE ALCI2019 Approved

k LIMITED 126.02.2020 ,

HQ File RLA Filc ILic.No/Datc:OSl 041161 |

[01/87/050/00313/AM20/  |:05/24/040/0030 1/AM20/ 6 |
23.08.2019 |

Decision : Based on the technical comments of Department for Promotion of Industry and
Intcrnal Trade furnished vide their communication No. P-4701 1/4/2020/~"TSW dated nil, Commitice
decided to ratify license as under:

EXPORT ITEM | QUANITY IMPORT I'T1:M QUANITY |
‘ . L Automobile Fittings (Fyc Fitting . _ ‘
T ‘lexi - -
. gt Numbers 2.Automobile femalc fitting {Part No. _
GHO00-MTGO3 GH122-05500) Net to net
3. EPDM Protector D7.7XT2 Net 1o net
(33032-33010) one
A.CHEMICAL A ( BONDING
AGENT FOR MAKING HOSI) ( FOR 14278 kg

CAPTIVI CONSUMPTION) E
5.CHEMICAL B ( BONDING AGENT
FOR MAKING HOSE) ( FOR 7.946 kg
CAPTIVE CONSUMPTION)

6.CHEMICAL C ( BONDING AGENT
FOR MAKING HOSE) (FOR CAPTIVE 0.145 kp
CONSUMPTION)

RA may take conscquential action as per Policy / Procedures
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Case No.:38/9/87- Party Name:NITREX Meet No/Datc:18/87- Status:

ALCL/2019 CHEMICALS INDIA ALC1/2019 Rejected
LIMITED 26.02.2020

HQ File RIA Filc Lic.No/Date:5210043160

:01/87/050/00317/AM20/ :52/24/040/00028/AM20/ 27.08.2019

Decision

¢ The committee considered the case as
application of the firm has not been received from
committee decided o reject the casc as per Para

per agenda and noted that Hard Copy of the
Firm despitc repeated reminders, Therefore,
6 of Policy Circular No.23/2015-20 dated

15.05.2019
L~
Case No.:39/9/87- Party Name:NITR)IX Meet No/Datc:18/87- Status: i
ALC1/2019 CHEMICALS INDIA ALC1/2019 Deferred
LIMITED 26.02.2020
HQ File RLA File Lic.No/MDate:5210043163
:01/87/050/003 1 8/AM20/ :32/24/040/00029/AM20/ 28.08.2019

Decision

1. Manufacturing process indicating all the im

! The ‘Commiitee considered the case as per agenda and decided
letter to the authorization holder for submission of the following

to issuc deficiency
information and deferred the case:-

ported & indigenous ilems to be used, giving net

01/87/050/00404/AM20/

:05/24/040/00393/AM20/

17.10.2019

21 contcent in the export product & wastage of cach raw material.
2. Differenee between the export product Industrial Nitro Cellulosc Containing solvent i.c.
Isopropyl Alcohol and sccond export product Industrial Nitro Cellulose containing cither Plastisizer
i.c. Acetyl Tri Buty! Ciirate or IDi Butyt Phihalate.
3. In onc of the cases (AA N0.5210043222) the export description containing cither plastisizer i.c.
Acctyl Tri Butyl Citrate or Di Butyl Phthalatc whercas import of both the plastisizer has been asked
for. The samc has to be explained.
4. Caleulation for requirement of all the raw matcrials both imported and indigenous for the
manufacture of cach export product giving chemical reaction with molecular weight. Exact solvent
used/to be used in manufacturing the export product may also be indicated. l
[ [Casc No.:3/12/87- Party Name:MULTIBASE  [Mcct No/Datc: 18/87- Status:
ALC1/2019 INDIA LIMITED ALCI2019 Deferred
26.02.2020 [
22 |HQ File RLA Filc Lic.No/Date:0310832241
:01/87/050/00402/AM 20/ 03/95/040/00711/AM20/ 16.10.2019
Decision : The committee considered the case as per agenda and decided to defer the matier for
cxamination of the case by TEC(SK) 5
* [Case No.:5/12/87- Party Name:RAPID " [Mcel No/Date 18/87- [Statusr
ALC1/2019 ENGINEERING COMPANY |ALC1/2019 Deferred
PRIVATIE LIMITED 26.02.2020
23 HQ File RLA File Lic.No/Maic:0510412159

Decision

: The commiuce considered the case as per agenda and noted that a DL
the firm . Hewever, firm has net replicd the DI Therefore, committce decided that a
to firm in this regard may be issued and deferred the casc

was issucd to
final reminder |
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M Case No.:10/12/87- Party Name:INDICA Mecet No/Date:18/87- Status:
ALCI2019 CONVEYORS LIMITED ALCI2019 Deferred
26.02.2020
24 |HQ File RiLA File Lic.No/Datc:3010104856
B1/87/050/00409/AM20/ :30/24/040/00079/AM20/ 21.10.2019

Decision :

The committee considered the casc as per agenda and decided to defer the matter for
cxantination of the casc by TEC(SK)

Case No.:11/12/87- Party Namc:GENAU Meet No/Date: 18/87- Status:
ALC1/2019 MANUFACTURING ALCI2019 Rejected
COMPANY LLP 26.02.2020
HQ Fiic RLA File Lic.No/Date:0510412207
25 |:01/87/050/004 1 0/AM20/ :05/23/040/0028 1/AM20/ 21.10.201¢9

Decision

¢ The committee considered the casc as
application of the firm has not been reccived from
committee decided to reject the case as per P

per agenda and noted that Hard Copy of the
Firm despite repeated reminders. Therefore,
ara 6 of Policy Circular Np.23/2015-20 d:m.j’

15.05.2019
B Case No.:12/12/87- Party Namc:ORSON [Mcet No/Matc: 18/87- Status:
ALC1/2019 CHEMICALS ALCI2019 Approved |
26.02.2020
HQ File RLA File 'Ei-c.Nofl)alc:0310832348
01/87/050/0041 1/AM20/ :03/95/040/00706/A M20/ 22.10.2019

Decision :B3ased on the examination of the case of firm by Technic
in File No. 01/87/450/0041 1/AM20, the Committee decided to ratify following norms:-

al Expert (Consultant {DNM})

26
EXPORT ITEM QUANITY IMPORT ITEM QUANITY
Propylene Glycol 64698.789 Kg
Unsaturated Polyostcr Purificd Tercphthalic Acid | 23035.000 Ky,
eain 190700.000 Ko | Malcic Anhydride 31883.130Kg
’ b _Styrenc Monomer 67214122 Kp
Phthalic Anhydride 5126.020Kg |
Other Additives 171.630Kg
RA may take consequential action as per Policy / Procedures
[ Case No.:13/12/87- Party Name:MALAYA Meet No/Date: 18/87- Status:
ALC1/2019 RUB-TECH INDUSTRIES  ALC1/2019 Deferred
26.02.2020
7 HQ File RLA File Lic.No/Date: 1010060309
01/87/050/00412/AM20/ :10/24/040/00060/A M20/ 22.10.2019
Decision : The committee considered the case as per agenda and noted that firm was asked for

hard copy of the application. Howcver, same has not
t0 issuc final reminder to firm and deferred the casc.

been received. Therefore, commitice decided

[ Case No.:17/12/87- Party Namc:ELASTOMIER  [Mcct No/Date: 18/87- Status:
ALCI1/2019 INDIA ALCI1/2019 Deferred
MFG.CO.(PROP.ATUL J 26.02.2020
23 SHAH)
HQ File RLA File Lic.No/Date:3110067579
:01/87/050/0011 6/AM 20/ :31/33/040/00097/AM20/ 23.10.2019

Decision : The commitice

considered the casc as per

agenda and noted that finn was asked for
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Ihard copy of the application. However, same has not been received. Therefore, commitiee decided
to issuc final reminder to firm and deferred the case,

r Case No.:22/12/87- Party Name:GRINDWELL  {Meet No/Date: ] 8/87- Eiatus:
ALC1/2019 NORTON LTD ALC1/2019 Approved
N 2602.2020 |
HQ File  RLAEE T Lic.No/MDate:0310832447 [+
01/87/050/0042 1/AM20/  |:03/94/040/0058 1/AM20/ |25, 10.2019 o
Decision :Based on the examination of the case of firm by Technical Expert (Consultant {SK})in
- File No. 01/87/050/00421/AM20, the Commiticc decided to ratify [ollowing norms:-
LXPORT ITEM QUANITY IMPORT ITEM QUANITY
Thermoplastic Tubing - C - - _— ‘
Flex OD-1" [D-0.750" ¢+ / - 738600.000 ?]‘Ll‘rllfé Rf;i]].? ééofct%/i};g
0.012") Wali - 0.125" (+/ - Foot J"lafmmcr}‘))( Pxﬂ ort product
0.009™) s “XpoTtp
RA may take consequential action as per Policy / Procedures
[ [Case No.:34/12/87- Party Name:MANALI iMcct No/Date: 18/87-  [Status:
ALC12019 PETROCHEMICALS ALCI2019 Deferred
LIMITED 126.02 2020 ;
HQFile ’ RLAFile = " e NoMawod10166330] |

30

:01/87/050/00433/AM20/ :04/24/040/00142/AM 1 7/ }31.10.2019

Decision @ The Committee considered the casc as per agenda and decided 1o issuc deficiency
letier to the autherization holder for submission of the following information and deferred the cascr- |

a} Technical descriptions/specifications, percentage composition (by weight) of the products to be
exported. X
b} Detailed manufacturing process along with tcchaica! justification for wastages claimed at cach
stage and cach of the materials required in the manufacturing process.

¢) Chemical name, Technical specifications of jtems proposed to be imported.

d) Whether the scrap generated in the process is being reused or not. 1f not the technical Justification
for its non-usc may be furnished. If the scrap is being sold, the sale value/commercial value may be |
indicated.

¢) Matcerial balance indicating caleulative statement of'the reguirement of cach of item for
manufacture of cach of cxport product

f) past production consumption data certified by CA

- .

Case No.:38/12/87- Party Name:CLITINA Mcct No/Date: 18/87- Status; i

ALC1/2019 INDUSTRIES PRIVATE !ALC]/2019 Deferred |

LIMITED 126.02.2020 |I

HQ File - RLA Filc * Lie.No/Matc:0510412314 T

PLL0UBT0S0/00437IAM20/  :05/23/040/00298/AM207 31.10.2019 |

Decision : The commitice considered the case as per agenda and noted that a DL was issued to?

the firm . However, firm has not repiied the II. Therefore, commitiec decided that a {inal rcmindcri

to firm in this regard may be issued and deferred the casc |

| [Case No.:41/12/87- [Party Namc:RELICAT3 rMcm NoMate:18/87-  [Status: |

ALCH2019 CABLE ,ALC1/2019 Deferred |

12 MANUFACTURING 26.02.2020 ‘
LIMITED I

HQFie IRLA File I Lic.No/Date:0310832553 | —
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[01/87/050/00440/AN20/ [03/95/040/0075 /AN207 01.11.2019

Decision : The committee considered the case as per agenda and decided to defer the matter for
cxamination of the casc by DPIIT

|-_ Case No.:45/12/87- Party Namc:NITREX Mecet No/Date:18/87- Status:
ALCI1/2019 CHEMICALS INDIA ALCI2019 Deferred
LIMITED 26.02.2020

HQ File RLA File Lic.NofDatc:521004322]
:01/87/050/00444/AM20/ :52/24/040/00038/AM20/ 04.11.2019

Decision : The Commitiee considered the casc as per agenda and decided 10 issuc deficiency
letter to the authorization holder for submission of the following information and deferred the case:-

1. Manufacturing process indicating all the imported & indigenous items to be used, giving net
content in the export product & wasiage of cach raw material.

2. Difference between the export product Industrial Nitro Cellulose Containing solvent i.c.
Isopropyl Alcohot and second export product Industrial Nitro Cellulosc containing cither Plastisizer
i.c. Acetyt Tri Butyl Citrate or Di Butyl Phthalate.

3. In one of the cascs (AA N0.5210043222) the export description containing cither plastisizer i.c.
Acetyl Tri Butyl Citrate or Di Butyl Phthaiatc whercas import of both the plastisizer has becnasked
for. The samc has to be explaincd. !
4. Calculation for requircment of all the raw materials both imported and indigenous for the !
manufacture of cach export product giving chemical reaction with molccular weight. Exact solvent
used/to be used in manufacturing the cxport product may also be indicated.

33

Case No.:46/12/87- Party Namc:NITREX Mccei NofDate:18/87- Status:
ALC1/2019 CHEMICALS INDIA ALCI2019 Deferred
LIMITED 26.02.2020

HQ File RLA File Lic.No/Date:5210043222
:01/87/050/00445/AM20/ :52/24/040/00037/AM20/ 04.11.2009

Decision : The Committee considered the case as per agenda and decided to issuc deficiency
letter to the authorization holder for submission of the following information and deferred the casc:-

H
i

1. Manufacturing process indicating all the imporied & indigenous items to be used, giving net
content in the export product & wastage of cach raw maicrial.

2. Diffcrence between the cxport product Industrial Nitro Cellutose Containing solvent i.c.
Isopropyl Alcohol and sccond export product Industrial Nitro Cellulosc containing cither Plastisizer
L.e. Acetyl Tri Buty! Citrate or Di Batyl Phihalatc.

3. In onc of the cases (AA N0.5210043222) the export descripiion containing cither plastisizer i.c.
Acetyl Tri Butyl Citrate or Di Butyl Phthalate whereas import of both the plastisizer has been asked
for. The samc has to be explained.

4. Caleulation for requirement of all the raw materials boih imporicd and indigenous for the
manufacture of cach expart product giving chemical reaction with molecular weight. Exact solvent
uscd/to be used in manufaciuring the cxport product may also be indicated.

34

S

- Case No.:42/12/87- Party Namc:PIONEER Mecct NofDaie:18/87- | [Status:
ALCI2019 POLYLEATHERS ALCI/2019 Deferred
LIMITED 26.02.2020

HQ File RLA File lic.No/Datc:0510412360
:01/87/050/0044 1 /AM20/ :05/24/040/0045 1/ AM20/ 05.11.2019

35

i

Decision : The committee considered the case as per agenda and noted that a DL was issued to
the firm . However, firm has not replied the DI Therefore, commitiee decided that a final reminder
io firm in this regard may be issucd and deferred the case
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Case No.:43/12/87- Party Name: EDATHALA Mecet No/Date: 18/87- Status:
ALC1/2019 POLYMERS PVT.LTD ALC1/2019 Deferred

' 26.02.2020 '
HQ File RLA File Lic. No/Datc: 1010060318 :
:01/87/050/00442/ AM20/ 10/24/040/00067/AM20/ 105.11.2019 i
Decision : The Committee considered the casc as gcr apeida and decided issuc dcﬁcn?::Ey”lg:-G_ta'

the authorization holder for submission of the following information and deferred the case:-

1. To give grading of TSNR to be exported.

2, Generally TSNR is manufactured with using TSRS0 only and RSS-V which is purc/high grade
rubbcer and is not used in manufacturing TSNR. The same is to be clarificd,

3. Reason for writing TSR-50 as natural rubber technically specificd rubber for import No.2 when
the same nomenclaturc is for export tiem also.

—
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Case No.:44/12/87- *[Party Name: PIONEER  IMicot No/Date: 18787 |Status:

ALC1/2019 POLYLEATHERS ALCH/2019 Deferred
LIMITED 26.02.2020

HQ File RLA File Lic.No/Datc:05 10412374

:01/87/050/00443/AM20/  |:05/24/040/00453/AM20/  |05.11.2019

Decision : The commitiee considered the casc as per agenda and noted that a DI was issucd to
the firm . However, firm has not replicd the DI. Therefore, committee decided that a final reminder
to firm in this regard may be issued and deferred the case

38

i

Case No.:50/12/87- Party Name:MACRO Mecet No/Date: 1 8/87- Status: !
ALCI1/2019 POLYMERS P, LTD. ALCI/2019 : Approved .

- 26.02.2020 -‘
HQ File RLA File Lic.No/Matc:0810146529
:01/87/050/00449/AM20/ :08/24/040/00210/AM 18/ 11.11.2019

Decision :Bascd on the cxamination of the case of firm by Tcchnical Expert (Consultant {DNM})

in File No. 01/87/050/00449%/AM20, the Comunitice decided to adopt following norms:- !
1
EXPORT ITEM QUANITY IMPOR'T [TEM QUANITY
Dimer Acid 64260 Ky
POLYAMIDE -115 ( RESIN | 1KB e e - 0 : 9(’700}(5—~
CONTENT 100%) SL ety AC) 0.18970Ks_
TRI Ethylene Tetra Amine 0.27132Kg
(TETA)
RA may take consequential action as per Palicy / Procedures

Casc No.:51/12/87- Party Name:MACRO Mecct No/Date: 18/87- Status: l

ALC1/2019 POLYMERS P. 1D, ALC1/2019 Approved |
26.02.2020

HQ File RLA File Lic.No/Datc:0810146530

:01/87/050/00450/AM20/ :08/24/040/00234/AMI 8/ 11112019

Decision :Bascd on the examination of the casc of firm by Technical Expert (Consultant {DNM})
in File No. 01/87/450/00855/AM20, the Committce decided to adopt following norms:-

39
EXPORT ITEM QUANITY IMPORT I'TIEM QUANITY
Alkyd Resin §- 5060 { Resin IKg Distilled Fatty Acid 0.3876[(5_“
content 70-42%) Glycerine 0.1000Kp |
Pentacrithritol 0.0673Kp |
Phthalic Anhydride 0.2091Kg I
Mincral  Turpentine Qi )
(MTO) Low Aromatic 0.2850Kg :
7 .
! o "*Vé’%’l’ %WAR
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Whitc Spirit (LLAWS)

SRR Xylene 0.0150K ¢
RA may take consequential action as per Policy / Procedures
Casc No.:54/12/87- * PartyName:GEEP Moot No/Datw 1887 [Status:
ALC1/2019 INDUSTRIES (INDIA) PVT, |ALC#2019 Deferred
LTI, i26.02.2020
HQ File RIA File {Lic.No/Date:03 10832734
01/87/050/00453/AM20/ 1:03/94/040/0052 1 /AM20/ l13.1 1.2019

Decision : The committee considered the case as per agenda and noted that & 1L was issued o |
the firm . However, firm has not replied the DL Therefore, commitice decided that a final reminder
to firm in this regard may be issued and deferred the case

Case Na.:1/15/87- Party Name:PLLASMIX PVT iMccl No/[Xatc:18/87- Status:
ALCI2019 LTh ]ALC]/2019 Approved
[26.02.2020 X
HQ File RLA File LicNo/Date:0710115789 :
01/87/050/00495/AM20/ :07/24/040/001 93/ AM20/ 05.12.2019 !

Decision : Based on the examination of the case of firm by Technical Expert (Consultant {SK}H
in File No. 01/87/050/00495/AM20, the Committee decided to ratify the license as under:-

EXPORT ITEM QUANITY IMPORT ITEM QUANITY
POLYPROPYIENE: POLYPROPYLINE
CORRUGATED SHEET " GRANULES GRADES "
45000 NOS 5 H350 FG &

|

|

i

!

|

47520.000 48000.0¢0 Ii
i

i

|

RA may take consequential action as per Policy / Procedures

Casc No.:2/15/87- Party Name: ASHIRVAD !Mcct No/Date:18/87- Status:

ALC1/2019 PIPES PVT LTD ALCL2019 Deferred
126.02.2020

HQ File RLA File Lic Ne/Date: 0710115800

:01/87/050/00496/AM20/ 1:07/24/040/00209/AM20/ 06.12.2019

Decision : The committce considered the case as per agenda and noted that firm was asked for;
hard copy of the application. However, same has not been received. Therefore, commitice decided
te remind the firm and deferred the case,

[Case No.:3/15/87-ALC1/2019  [Party Name-CHIRIPAL  Moet NoTDare T8/87- Status:

POLY FILMS LTD. ALCI/2019 Approved
26.02.2020
HQ File :01/87/050/00497/AM20/ [RLA Filc Lic No/Datc:081014 |
08124/040/00286/AM20/ 16739 i :
| {
{

11.12.2019

[

[Dccisi(m : The committee considered the casc as per agenda and decided to adopt the following
herms on repeat basis as per Casc No, 14/18/87-ALC1/2018 in the Norms Committce-VIi Mecting
No., 19 held on 05.12.2018:-

EXPORT ITEM Qry ’ IMPORT ITEM Qry

Polyester Metallized 1Kg ' Purified Terephthalic Acid (PTA) 0.8814Kg

/&"/é'/” Jr pcnn,
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Film

Mono Ethylene Glycol (MEG)

0.3496Kg

Aluminium Wire

0.0246Kg

Evaporation Boats -

0.007 Number

RA may take consequential action as per Policy / Procedures

-

N

:01/87/050/00498/AM 20/

:03/95/040/00890/AM20/

Case No.:4/15/87- Party Name: ZENITH Mecci No/Date: 18/87- Status:

ALCI1/2019 INDUSTRIAL RUBBIER ALCI1/2019 Approved
PRODUCTS PV'E. LTD 26.02.2020

HQ Filc RLA Filc Lic.No/Datc:031083337

7

12,12.2019

Decision: Bascd on the technical comments of Departmeni for Promotion of Industry and Internal
Tradc furnished vide their communication No. P-47011/46/2019/-TSW dated 25.02.2020,
Committee decided to ratify license as under:

EXPORT ITEM QUANITY IMPORT ITIEM QTY RECOMMUENDED
IN KG FOR UNIT KG OF
RESULTANT PRODUCT
HIGH ABRASION
RUBBER SHEETS | 500000 Kg | I.NATURAL RUBBER 0.785
2. CHLLOROPRENE
RUBBER 0.135
JZINC CARBONATI 0.025
ATTIANIUM
PIOXIDE 0.025
SANTIOXIDANT -
KUMANOX 0015
6. ACCELERATORS :
CBS 0.015
T.RETARDER PVI 0.007
8. PIGMENT COLOUR 0.003
98TEARIC ACID 0.010
10.CONSUMABLES: 0.003
SILICON EMULSION )
1L.LPACKING "
MATERIAL PLASTIC 500 Nos.r] or 5(10000 ke
PALLETS o7 expor
Note: 1. There should be a value cap on Antioxidani, Accelerator & Retarder(rubber | |
chemicals) and pigment color & stearic acid (miscellancous chemicals) as per General
Note § of the H.B. of Procedure VolII,
2. All the plastic pallets will be exported back along with the export item.
RA may take consequential action as per Policy / Procedures

Case No.:B/15/87- Party Namc:FISHFA Mcet No/Date: 18/87- Status: |
ALC1/2019 RUBBERS LIMITED ALCI1/2019 Deferred l
45 [26.02.2020
HQ File RLA Filg Lic. No/Date: 2410042949
:01/87/050/00502/AM20/ :24/24/040/00040/AM20/ 13.12.2019
19 At (L JCar o
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Decision : The committce considered the casc as per agenda and noted that firm was asked for!
hard copy of the application. However, same has not been received. Thercfore, committee dccidcd!
1o remind the firm and deferred the case.

|
|
i

46

Casc No.:1 1/15/87- -Party Name: MG IMcct No/Date: 8/37- Status:

ALC12019 . POLYPLAST INDUSTRIES [ALCIA2019 Deferred
PRIVATI LIMITED 26.02.2020

HQ Filc RLATE T [Lic.No/Datc:0510412937 T

01/87/050/005035/AM20/ :05/24/040/00503/AM20/ 517.12.2{)19

Decision : The committee considered the case as per agenda and noted that firm was asked for
hard copy of the application. However, same has not been reccived. Therefore, committee decided
to remind the firm and deferred the casc, !

’— Case No.:14/15/87- Party Name:SYNTHETIC  [Mecet NoMate: 1 8/87- Status:
ALC1/2019 PACKERS P LTD ALCI2019 Deferred
[26.02.2020
47 [HQ File RLA File !Lic.No/Datc:OﬂOl 15882
:01/87/050/00508/AM20/ :07/24/040/00222/AM20/ [19.12.2019

_______ - S |

Decision : The committee considered the case as per agenda and decided to defer the matter for
cxamination of the casc by TEC(SK)

—

Case No.:15/15/87- . Party Name:DSM INDIA ‘Mecet No/Date: | 8/87- Status;

ALC1/2019 PVT. LTD IALCL/2019 Approved
|26.02.2020

HQ File RIA ¥ile Lic.No/Date:3110067633

:01/87/050/00509/AM 20/ 31/83/040/00127/AM20/ 20.12,2019

H
Decision : Based on the cxamination of the case of firm by Technical Expert (Consultant {SK})
in File No. 01/87/050/00509/AM20, the Commitice decided to ratify the license as under:-

48 EXPORT ITEM QUANITY IMPORT ITEM QUANITY
AKULON  K2221/NA99001/ . Nylon 6 Chips/Granules
77812 [UNFILLED NYLON | 100000Kg BYR ,‘},oi . psrar 100495Kg
COMPOUND CHIPS] ase Folym
Micren GBF 4010 Mincral 101Kg
[TALC] |
Calcivm  Stearate Mould 505Kg
Release Agent
RA may take consequential action as per Policy / Procedures :
" [CaseNoi1/18/87- [Parly Name SYNTHETIE  Meet No/Date: 18787~ [Statass
ALC1/2019 PACKERS PVT 11T i/\LCl/ZOIQ Deferred
i26.02.2020
49 HQ File RLA File 'Lic.No/Datc:OﬂO] 16057
01/BT/050/00568/AM20/ 0724/040/00247/AM20/ 123.01.2020
Decision : The committee considered the casc as per agenda and noted that the Hard Copy of the

application has not been recejved. Therefore, committee deeided to oblain the same from firm as pet
Para 6 of Policy Circuiar No.23/2015-20 dated 15.05.2019

e

50

Case No.:3/18/87- Party Name:MARUTI !Mcct No/Date:18/87- Status:
ALC1/2019 TECHNO RUBRER PVT ALCI1/2019 Deferred |
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:24/24/040/00052/AM20/

29.01.2020

] LD 126.02.2020 [
HQ File RILA File _ Lic.No/MDatc:0510413432
:01/87/050/00570/AM20/ :05/24/040/00687/AM20/ 24.01.2020
Decision : The committce considered the casc as per agenda and noted that the Hard Copy of the
- |application has not been reccived. Therefore, committee decided 10 obtain the same from firm as per
Para 6 of Policy Circular No.23/2015-20 dated 15.05.2019
B Case No.:4/18/87- Party Namc:RELIANCE Mect No/Date: 18/87- Status:
ALC1/2019 INDUSTRIES LIMITED ALCH2019 Deferred
26.02.2020
}
StHQ File RLA File Lic.No/Datc:03 10834488
:01/87/050/00571/AM20/ :03/95/040/01034/AM20/ 27.01.2020
ll)ccision + The committee considered the case as per agenda and decided 1o defer the maiter
[ Case No.:5/18/87- Party Name:KULODAY Mecet No/Datc: 18/87- Status;
ALC12019 TECHNOPACK PVT.LTD., [ALC12019 Deferred
26.02.2020
52 {HQ File T RLA Filc Lic.No/Date:0310834513
:01/87/050/005 T2 AM20/ :03/94/040/00919/AM20/ 28.01.2020
Decision : Committee considered the casc and decided fo issue deficiency letter. Therefore,
committee deferred the case.
[ [Case No.:6/18/87- Party Name:CREST Mcet No/Date: 18/87- [Status:
ALC1/2019 COMPOSITES & ALCHR2019 Deferred
PLASTICS PVT. LTD. 26.02.2020
HQ File RLA File Lic.No/>aic:0810147101
3 [01/87/050/00573/AM20/  [08/24/040100352/AM20) 120,01 2030
Dceision : The commitice considerced the casc as per agenda and noted that the Hard Copy of the
application has not been received. Therefore, commitice decided to obtain the same from firm as per
Para 6 of Policy Circular No.23/2015-20 dated 15.05.2019
[— Case No.:7/18/87- Party Name: THOUSAND Mect No/Date:18/87- Status:
ALCI1/2019 OAK INNOVATION LLP ALC1/2019 Deferred
26.02.2020
s HQ File . RILA File Lic.No/Date:2410043001
* [o1/871050100574/AM20/

Decision : The commitice considered the casc as per
application has not been received.
Para 6 of Policy Circular No.23/2015-20 dated 15.05.201 9

Therefore, committee deci

agenda and noted that the Hard Copy of the
ded 10 obtain the same from firm as per

33 |.01/87/050/00575/AM20/

:08/24/040/00355/AM20/

r Casc No.:8/18/87- Party Name:ASTRAL Mecet NoflJatc:18/87- Status:
ALC12019 POLY TECHNIK 1.TD ALCL/2019 Deferred
26.02.2020
HQ File RIA File Lic.No/Date:0810147126

30.01.2020

Deeision : The committee considered the casc as per agen
application has not been reccived. Therefore, committee deci
Para 6 of Policy Circular No,23/2015-20 dated 15.05.2019

da and noted

that the Hard Copy of the
ded to obtain the same from finm as per
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application has not been received. Therefore, committee decide
Para 6 of Policy Circular No.23/2015-20 datcd 15.05.2019

[ fcase No.:9/18/87- Party Namc:ASTRAL Mcei No/Date: 18/87- Status:
ALC1/2019 POLYTECHNIK 11D ALCL2019 Deferred
26.02,2020
HQ File RELA File Lic.No/Datc:0810147127
36 :01/87/050/00576/AM20/ :08/24/040/003 56/AM20/ 30.01.2020 !
Decision : The committee considered the casc as per agenda and noted that the Hard Copy of the

d to obtain the same from firm as per

:01/87/050/00578/AM20/

:05/23/040/004 1 8/A M0/

Lic.No/Date:05104]13509
31012020

[ Case No.:10/18/87- Party Namc:CREST Mcet No/Date: 18/87- Status:
ALCI1/2019 COMPOSITES & ALCIR2019 Deferred
PLASTICS PVT. LTD. 26.02.2020
HQ File RLA Filc Lic.No/Datc:0810147133
37 :01/87/050/00577/AM20/ :08/24/040/00357/AM20/ 30.01.2020
Decision : The committee considered the casc as per agenda and noted that the Hard Copy of the
application has not been received. Therefore, commitice decided to obtain the same from firm as per
Para 6 of Policy Circular No.23/2015-20 dated 15.05.2019 E
[ [Case No.:11/18/87- Party Namc:COLORPLAST  [Mcet No/Date: 18/87- .Slatus:
ALC1/2019 SYSTEMS PRIVATE ALCIR2019 Deferred
LIMITED 26.02.2020
58 [HQ File RLA File o

Decision : The commitice considered the casc as
cxamination of the case by TEC(SK)

per agenda and decided to defer the matter for

59 4:01/87/050/00579/AM20/

:04/24/040/001 70/A M20/

Lic.No/Date:0410166485
03.02.2020

[ Case No.:12/18/87- Party Namc:SHYAMALI Mcet No/Date:18/87- Status:
ALC1/2019 EXPORT, ALCI/72019 Deferred
26.02.2020 '
HQ File RLA File [

Decision

: The commiltee considered the case as
application has not been reccived. Therefore, comimi
Para 6 of Policy Circular No.23/2015-20 dated 15.05.2019

per agenda and noted that the Hard Copy of the
tice decided to obtain the same from firm as per

:01/87/050/0058 1/AM20/

:03/95/040/01053/AM20/

03.02.2020

Case No.:14/18/87- Party Name:RELIANCI: Mccet No/Date: 18/87- Status: ;
ALCI1/2019 INDUSTRIES LIMITED ALC1/2019 Deferred
26.02.2020
60 HQ File RILA File Lic.No/Maic:0310834596

l])ecisi()n * The commitice considered the case as per agenda and decided to defer the matier

r Case No.: 15/18/87-
ALC1/2019

Party Namc:RELIANCE
INDUSTRIES LIMITED

Mecet No/Datc: 18/87-
ALCI/2019
26.02.2020

Status:
Deferred

61 [ File
:01/87/050/00582/AM20/

RLA File

:03/95/040/01049/A M20/

Lic.No/Datc:0310834598
03.02.2020

’l)ccisi()n * The committee considered the casc as per agenda and decided to defer the mailer
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[ Case No.:16/18/87- Party Namc:RELIANCE Mect No/Date: 18/87- Status: l
ALC1/2019 INDUSTRIES LIMITED ALCL2019 Deferred |
26.02.2020 |
62 f11Q Titc " T [REA File - Lic.No/Dalc:0310834599 |
:01/87/050/00583/AM20/ :03/95/040/01014/AM20/ 03.02.2020 :
II)ccisi(m : The committee considered the case as per agenda and decided to defer the matter

Case No.:17/18/87- Party Name:RELIANCE Mcet No/Date:18/87- Status: |
ALCIH/2019 INDUSTRIES LIMITED ALCI2019 Deferred
26.02.2020
63 HQ File RLA File Lic.No/Datc:0310834600
01/87/050/00584/AM20/ :03/95/040/01044/AM20/ 03.02.2020

Decision : The commitice considered the casc as per agenda and decided 1o defer the matter

i Case No.:18/18/87- Party Namc:RELIANCE Mcet No/Datc:18/87- Status:
ALC1/2019 INDUSTRIES LIMITED  |ALC1/2019 Deferred
26.02.2020
64 (1Q Tiie RLA File Lic.No/Datc:03 10834601
101/87/050/00585/AM20/  |:03/95/040/01045/AM20/  [03.02.2020

'I)ccisi()n : The committee considered the case as per agenda and decided to defer the matier

[ Case No.:19/18/87- Party Namec:J.D. JONES &  [Mect No/Date: | 8/87- Status:
ALC1/2019 CO.PVT. LTD. ALLC1/2019 Deferred
26.02.2020
HQ File RI.A File Lic.No/Mate:0210209741
65 :01/87/050/00586/AM20/ :02/24/040/001 6TIAM20/ 05.02.2020

Decision : The committee considered the case as per agenda and noted that the Hard Copy of the
application has not been reccived. Therefore, commitice decided to obiain the same from firm as per
Para 6 of Policy Circular No.23/2015-20 dated 15.05.2019

[ [Case No.:20/18/87- Party Namc:RELIANCI: Mecet NofDate: 18/87- Status:
ALC1/2019 INDUSTRIES LIMITED  |ALCI/2019 Deferred |
26.02.2020
%6 [0 File RLA File Lic.No/Daic:03 10834673
:01/87/050/00587/AM20/  |:03/95/040/01056/AM20/  |06.02 2020

Decision : The committee considered the case as per agenda and decided to defer the matter

™ [case No.:21/18/87- Party Namec:RELIANCIE [Mcel No/Date: 1 8/87- Status:
ALC1/2019 INDUSTRIES LIMITED  |ALCI/2019 Deferred
26.02.2020
87 [HO ¥ile RIA File Lic.No/Datc:0310834674
:01/87/050/00588/AM20/  |:03/95/040/01023/AM20/  ]06.02.2020

Decision : The committee considered the casc as per agenda and decided to defer the matier

™ Case No.:22/18/87- Party Namc:RELIANCIE Meet NofDate: 18/87- Status: |
ALC1/2019 INDUSTRIES LIMITED ALCI/2019 Deferred
68 26.02.2020
[HQ File RLA File |Lic.No/Datc:0310834675 [
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|:01/87/050/00589/AM20/ :03/95/040/0103T/AM20/ ,I06.02.2020

|l)ccisiun : The committee considered the case as per agenda and decided to defer the maticr

69

Case No.:23/18/87- Party Namc:BALKRISHNA [Mcct No/Date:18/87- [Status:

ALC1/2019. '+ ~ INDUSTRIES LIMITED  [ALCI/2019 Deferred
|26.02.2020 .

HOQ File RLA File [Liic No/Date: 0310834686 |

01/87/0S0/00590/AM0/  |:03/94/040/00655/AM20/  |06.02.2020 g

Decision : The committee considered the case as per agenda and decided to defer the maticr for
cxamination of the case by DPIIT

70

Case No.:24/18/87- Party Name:P&H iMecl No/Datc:18/87- Status:
ALC1/2019 MELAMINE TABLEWARE |ALCI/2019 Deferred

PRIVATE LIMITED 126.02.2020 !
more T T RDA vile ~licNoMatc:0510413536|
01787/050/00591/AM20/ :05/24/040/00690/AM20/ 06.02.2020

Decision : The committec considered the case as per agenda and noted that the Hard Copy of the
application has not been received. Therefore, committee decided to obtain the same from firm zs per
Para 6 of Policy Circular No.23/2015-20 dated 15.05.2019

[ Case No.:25/18/87- Party Name:BALKRISHNA  IMcct No/Date: 18/87- Status: '
ALC1/2019 INDUSTRIES LIMITED ALLC12019 Deferred
26.02.2020
71 [HQ File RIA File rI.,ic.N{)/’Datc:O?;l0834688 '
:01/87/050/00592/AM 20/ :03/94/040/00659/AM20/ i06.02.2020 ]

Decision : The committee considered the casc as per agenda and decided 1o defer the matter for
cxamination of the casc by DPIIT !

— e

Case N0.:26/18/87- Party Name: BALKRISHNA Meet No/Date: 1 8/87- Status: i
ALC1/2019 . INDUSTRIES LIMITED ALC12019 Deferred !
26.02.2020 ‘
72 HQ File ‘ RLA File Lic.No/Date: 0310834690
:01/87/050/00593/AM20/ :03/94/040/00883/AM20/ 06.02.2020

Decision : The committec considered the case as per agenda and decided to defer the matier for
examination of the case by DPITT

__________

ICase No.:27/18/87- * [Party Name:CHIRAG [Mcet No/Date: 18787 [Status: |
ALC1/2019 ENTERPRISE IALC1/2019 Deferred |
126.02.2020 !

55 [BQ File ~ |[REATFke * [Lic.No/Datc:2410043012 o

:01/87/G50/00594/AM20/ :24/24/040/00055/ AM 20/ [07.02.2020

Decision: The committee considered the case as per agenda and decided to give Personal Hearing
te the firm with technical and production persons who are well versed with the casc to cxplain the
cxport product along with sample and process involved along and deferred the casc.

Case No.:28/18/87- _"Parly Namc:ADDICA Meet No?Dalc:l 887 Siatus: i
ALC1/2019 INDUSTRIES LLP ,AI.C1/20]9 Deferred i
74 [26.02.2020
]I-IQ File RILA Filc |I,Jic.N0/Datc:2410043014 l !
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l:OI/S?/OSO/OOS‘)S/AMZO/ :24/24/040/00054/AM20/ 10.02.2020

Decision : The committee considered the case as per agendd and noted that the Hard Copy of the
application has not been received. Therefore, committce decided 1o obtain the same from firm as per
Para 6 of Policy Circular No,23/2015-20 dated 15.05.2019

75

Casc No.:29/18/87- Party Namc:GUIARAT Mecet No/Date: 1 8/87- Status:

ALC1/2019 FLUOROCHEMICALS ALCI1/2019 Deferred
: LIMITED 26.02.2020

HQ File RLA File Lic.No/Date:3410045856

:01/87/050/00596/AM 20/ :34/24/040/00332/AM20/ 10.02.2020

Decision : ‘The commitice considered the casc as per agenda and noted that the Hard Copy of the
application has not been reccived. Therefore, commitice decided to obtain the same from firm as per
Para 6 of Policy Circular No.23/2015-20 dated 15.05.2019

r Casce No.;30/18/87- Party Namc:RELIANCE Mcet No/Datc:18/87- Status:
ALC1/2019 INDUSTRIES LIMITED ALCH2019 ‘|Deferred
26.02.2020
76 HQ Filc RLA File Lic.No/Matc:03 10834759
01/87/050/0059 7/ AM20/ :03/95/040/01013/AM20/ 11.02.2020

Il)ecisiun : The committee considered the case as per agenda and decided to defer the maticr

|—— Casc No.:31/18/87- Party Name:KEY ISXPOI{']'S, Meet No/Datc:18/87- Status:
ALC1/2019 ALCI/2019 Deferred
26.02.2020
HQ Fiie RLA Filc Lic.No/MDatc:0310834760
Ll :01/87/050/00598/AM20/ :03/94/040/00762/AM20/ 11.02.2020

Decision : The comumitiec considered the casc as per agenda and noted that the Hard Copy of the
application has not been reccived. Thercfore, committee decided 10 obtain the same from firm as per
Para 6 of Policy Circular No.23/2015-20 dated 15.05.2019

[ Case No.:32/18/87- Party Namc:RELIANCI: Mect No/Daic:18/87- Status:
ALC1/2019 INDUSTRIES LIMITED  |ALC1/2019 Deferred
26.02.2020
78 1119 File RIA File Lic.No/Dale:0310834761
:01/87/050/00599/AM20/  |:03/95/040/01052/AM20/  |11.02.2020

Decision : The commitice considered the casc as per agenda and decided 1o defer the matter

Case No.:33/18/87- Party Name:RELIANCI: Meet No/Datc: 18/87- Status;
ALC12019 INDUSTRIES LIMITED ALCL1/2019 Deferred
26.02.2020
L4 HQ File RLA File Lic.No/Date:0310834762
:01/87/050/00600/AM20/ :03/95/040/01051/AM20/ 11.02.2020
Decision : The commitice considered the casc as per agenda and decided to defer the matter
[ Case No.:34/18/87- Party Name:GUARNIFLON  [Mcct No/Date: 18/87- Status:
ALC1/2019 INDIA PVT.1TD. ALC1/2019 Deferred
20 26.02.2020
HQ File RILA File Lic.No/Matc:0310834788
:01/87/050/00601/AM20/ :03/94/040/00958/AM?20/ 11.02.2020
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Decision :The committee considered the case 2
examination of the case by TEC(SK)

§ per agenda and decided 1

|
o defer the matter for |

Case No.:35/18/87- Party Name:GUIARAT ~ [Mect No/Datc: 18/87-  [Status: |
ALC1/2019 . FLUOROCHEMICALS JALC1/2019 Deferred |
LIMITED ‘ 126.02.2020 f
o) [HQ File : IRLA Tile T [LicNo/Date:3410045861 _’
:01/87/050/00602/AM20/ :34/24/040/0033 1/AM20/ 11.02.2020 }
Decision : The commitice considered the casc as per agenda and noted that the Hard Copy of th !
application has not been reccived. Therefore, committee decided to obtain the same from firm as per
i {Para 6 of Policy Circular Na.23/2015-20 dated 15.05.2019 I
| [Case No.c36n887- T Party Name: TATTVA Meet No/Date: 18/87-  [Status: %
ALC1/.2M9 ENTERPRISES LLP ALC1/2019 Approved |
[26.02.2020 '
HQ File RLA File %Li_c.No/Daf.c:OB 10834813 i
O1/87/050/00603/AM20/ :03/95/040/01076/AM20/ 112.02.2020 I
Decision :The committce considered the case as per agends and decided to ratify the license as!
82 |under - '
[ EXPORT ITEM | QUANITY | IMPORTITEM QUANITY
BAGS OF POLYETHYLENE - . 122400.000
(MADE OUT OF LLDPL 200012(3_000 LLDPE GRANULES ke
GRANULES & REPROCESSED & REPROCESSED 81600.000 k !
LLLLDPJZ GRANULIES) LLDPE GRANULES ) £
RA may take consequential action as per Policy / Procedures ‘
[ ICase No.:37/18/87- o ﬂrf?Némc:/\']‘UL Meet No/Date: | 8/87- Status:
ALC1/2019 LIMITIED ALCL/2019 Deferred
26.02.2020 f
2 HQ File RLA File Lic.No/Date:0810147234 l
3 G1/RT/050/00604/ AM20/ 13.02.2020 i

Decision : The committee considered the casc as per agenda and noted that
applicatien has not been received, Therefore, commitiee decided to obtain the
Para 6 of Policy Circular No.23/2015-20 dated 15.05.2019

the Hard Copy of the ;
samc {rom firm as pcr!

— . e e — ]
’- Case No.:38/18/87- Party Namc:EXPANDED ’Mccl No/Date: 18/87- iStatus:
ALC1/2019 POLYMER SYSTEMS ALCL/2019 Deferred
PRIVATE LIMITED 26.02.2020
HQ File RIA File lLic.No/Datc:0310834837 |

84

:01/87/050/00605/AM20/ :03/94/040/00833/AM20/ J13.02_2020

|

Decision : The committce considered the casc as per agenda and noted that
application has not been reccived. Therefore, committee decided to obtain the
Para 6 of Policy Circular No.23/2015-20 dated 15.05.201 9

the Hard Copy of the
same from firm as per

Meeting ended with a vote of thanks to the Chair.
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